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Learned counsel for the Applicant and his
«—?ﬁ\}y@ RN
A

associates are absent without any request for
adjournment,This is a 199 matter where pleadings
have begen completed long age,Inview cf this,we have
heard shri A,K,Bose,learmed Senicr standing Counsel
for the Respondents and learned counsel for the
private Respondent,shirl Bhimsen sahco is also
absent.Ferused the Records,.

2. In this Original Application ,the applicant
has prayed for quashing the public notice dated
11-12-19595 at annexure-l inviting applications

from general public for the post of ED3FM,
carhnial BO and for a further direction to complete
the process of selection by issuing appointment

favour of the applicant,

5, Departmental Respondents have filed

counter oprosing the prayers of the applicant,

[ 3 b his counsel
private respondent has appeared throug




o

i

NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL
but not filed any EC_STmter. Y ——
4, No rejcinder has been filed.
5. For the purpose of considering this petiticn,

it is not necessary to QO into toomany facts of this
case, The admitted position is chat the vacancy in the
post o©of EDBFM, cachnial BC arose as the regular
incumoent was promcted to the cadre o £ Postman.
pepartmental .

,Respondents have stated that far filling up of the
post of MBPM, the employment gxchange, Khu rda

was moved in letterl dated 27.10.1995(Annexu re-R/1)

to sponsOr names of eligible candidates within

thirty days,Letter dated 2}‘.’11.1995 of gnployment
nxchange,xhu:da was received‘,i(f: the Office of the Sr.
supdt, of post 0ffices puri ,Respondent No.3 on
28,11,1995 i.e. after 33 days.Departmental an
mrules provide that 1f the pnployment pxchange does not
SpaEO L names of candidates within 30 days, the
Departmental autheorities are required to issue

public notice inviting applicetions from general
public,As in this case, gnpleyment gxchange authorities
had sent names which has been received after 30 days
the action Of the Departmental AUcho Aties in issuing
pubiic: notice hasbeen in accordance with the
Departmental rules/instuctions and no fault can be
found with thi s,

6. Morecver, DY inviting applications from
general public, the applicant is not prejudiced. -

in any waye aespondents have enclosed the check

1ist showing names and the marks obtained by
candidates including the applicant, This list is at
aAnnexure=-R/6, From this we find that the applicant

has secured 45.2% marks. in matriculation examination

whereas many other candidates who have got much

more marks than the applicant,some of those candidate

o
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alsc beleng to OBC category like the appliant,
Depa2rtmental instpucticons are clear that amongst the
eligible candidates,person who has got highest
percentage of marks in matriculation examination

is to be considered as more meritoricus,Inview of
this,we hold that by calling for names from the
general public the applicant has suffered no
prejudice,Application is, therefore,held to be
without any merit and the s8me 1s rejected.No

costs,

g hnnallin
(G. NARASIMHAM) (SOMNATH , S "'
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